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the Seventh Report of the Business 
Advisory Committee.. 

Shri M. R. Masa.n1 (Rajkot): Sir, 
would you permit me to say a word 
on the Business Advisory Committee's 
Report which the hon. Minister has 
presented? I am sorry to learn that 
it has not been decided to drop for the 
time being the Unlawful Activities 
(Prevention) Bill. May I appeal to 
the hon. Minister and the Government 
10 recognise that this is a highly 
-cOntroversial measure. It is coming at 
the fag end ot the session. Many 
things of more urgent importance to 
-the country which could be usefully 
discussed are getting left out for lack 
of time. I do appeal to the Govern-
ment even now not to press this con-
troversial measure. Let there be fur-
ther thought on it and let a little time 
be released for other things. I hope, 
by the afternoon they will reconsider 
the matter. 

Shrl S. M. Banerjee (Kanpur): 
fully support Shri Masani. This Bill, 
-the Unlawful Activities (Prevention) 
Bill is a most controversial Bill ~n  

this should be postponed to the next 
.ussion. This Bill should be dropped 
and in its place we should have a dis-
cussion on the R. K. Hazari Report. 
Everybody wants that this Bill should 
.be dropped. 
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Bhri Su.rendraDath Dwlvedy (Ken-
-Grapara): We all associate ourselves 
with this demand. 

Shrl S. A. DaD&'e (Bombay Central 
~Sout ): Sir, .... 1': aQociate ouraelvelll 

with this request because the formu-
lations in this Bill are so wide that 
no lawful activity will be left in thiS 
country if it is passed now. 

Mr. Speaker: Sbri Masani to pre-
sent the Fourth Report of the Public 
Accounts Committee. 

Shrl S. M. Ranerjee: What is the 
reply of the Govemment? 

Shri Surendranath Dwlvedy: Ap-
peal is made all right but what is the 
reply of Government? 

Mr. Speaker: Let us see. They will 
perhaps consider it. 

Dr. Ram Subbar SlDrh: It is not 
possible now to accede to it. 

Mr. Speaker: He says that it is 
not possible now. 

Shri Nath Pal (;Rajapur): Who aaid 
it? 

Dr. Ram Subhar Singh: I said it. 

Mr. Speaker: The Minister said it. 
UnlawfUl activity is not of the 
Speaker! 

12.34 hrs. 

PUBLIC ACCOUNTS COMMITTEE 
FOURTH REPORT 

Shri M. R. MasaIli (Rajkot): Sir, 
beg to present the Fourth Report of 
the Public Accounts CO'mmittee re-
garding Action taken by Government 
on the recommendations of the Com-
mittee contained in their Sixty-Fourth 
Report (Third Lok Sabha) regardkl. 
Purchase of Defective Tyrel . 
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MI'. speaker: You are going Jnto 
the merits of it. 
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1Ir. Speaker: Both of you will 
please sit down. It has been present-
ed only just now. I would request 
Mr. Madhu Limaye to write to me 
about that. 
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MI'. Speaker: You write to me about 
that and we can fix some time for a 

discussion. half-an-hour or whatevel" 
it is. 
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STATEMENT HE THREATENED 
STRIKE BY .ALL INDIA PORT AND 
DOCK WORKERS FEDERATION AT 

MAJOR PORTS 

ltIr. Speaker: You need not r...t 
Ule whole thing. 

'!'he Mmister of Tr&!DSport aDd Ship-
ping (Dr. V. K. R. V. RaoJ: 
This is a long statement. I lay the 
statement on the Table of the House. 
lPtaced in Library. See No, LT-1357/ 
67], 

ISbri Natll Pai (Rajapur); Sir, I 
have gone through the statement laid 
on the floor of the House by the 
Minister of Transport and Shipping. 
May 1 l'eque5t you to have a careful 
look at H'I My adjournment motion 
arises out of the acceptance of the 
failure on the part of the Govern-
ment. You must not have had enough 
time to read the statement. Kindly 
look at p. 2 of the statement .... 

Mr. Speaker: He has just laid it on 
the Table. You read it carefully. 

Shri Nath Pai: I have read it most 
carefully. I have been supplied with 
a copy. I am the man concerned with 
the adjournment motiOn. I have got 
an extremely good point to submit to 

you. 

Mr. Speaker: Why submit it here? 

Shri Nath Pal: The adjournment 
motion is pending with you. 

Mr. Speaker: That is true. Are you. 
going to convince me here? 


